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which perhaps the Nepal Govern-
ment will not like very much. 

Shri Indrajlt Gupta: In reply to 
part (c l of the question, it was stat-
ed that the Indian representative ihad 
submitted a report. May I take it 
therefrom that the Nepalese members 
of the Commission have 60t submit-
ted their report or that they disagree 
with the Indian report or that they 
still adhere to the view that the peo-
ple responsible for the border raids 
opera te from Indian territory? 

Shri Jawaharlal Nehru: I do not 
think the report of the other party 
ha~ been received I5y us. My impres-
sion is that in regard to one or two 
inquiries ',here was agreement that 
there was no intrusion from India-
there was no evidence to th"t effect. 
In regani to one matter, there was 
difference of opinion. We have not 
~een the report of the Nepalese re-
presentatives yet. 

Shri Hari Vishnu Kamath: lIas it 
been mutually agreed that in each 
case the findings 'of the joint investi-
gation committee will be 3ccepted by 
both sides without question and will 
be binding on both sides? 

Shri Dinesh Singh: These officials 
have subm'itted individual reports. 
There is now a proposal to have a 
joint report by both the officials 
together. 

Shri Hari Vishnu Kamath: My 
question is whether the report will be 
acceptable to both sides. 

Mr. Speaker: That is the proposal. 
Therefore, they 'are going to have 
that. 

Shri D. C. Sharma: When will this 
joint committee start functioning and 
of whom Will it be composed? 

Shri Jawaharlal Nehru: It has been 
functioning for some time, as I have 
just stated. 

Shri P. C. Borooah: May I know 
whether the Nepal Government have 
asked for the extradition of some 
people in connection with these bor-
der raids? If so, what is the reaction 
tat Government thereto~ 

Shri Jawaharlal Nehru: No, not 
that I am aware of. Extradition from 
whIch country to where? 

Shrl Bhagwat Jha Azad: May I 
know whether in any of the cases 
inv';stigated by the committee it ihas 
been found out that our side has been 
the aggressor on the Nepal boundary? 

Shrl Jawaharlal Nehru: There is 
no 'side' in this. They' are indivi-· 
duals. They do not belong to a 'side'. 
So far as our reports go, there has 
been no proof adduced of any 
Indian nationals crossing over the bor-
der from our side or returning to us. 
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Former French Possessions In India 
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Shri D. C. Sharma: 
Shri Surendra Pal Singh: 
Shri Prakash Vir Shastri: 
Shrl Kachhavalya: 
Shri Bade: 

0 3'1 Shrl Yashpal Singh: Shri A. N. Vldyalankar: 
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Shrl Umanath: 
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Will the Prime Minister be pleased 
to state: 

(a) whether thp de-jUTe transfer 01 
Pondicberry and other [or mer French 
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possessions in India has been ratified 
by the French National Assembly; 
and 

(b) if so, what steps are being 
taken by Government to integrate 
these former French possessions in 
India? 

Tbe Deputy Minister in the Minis-
try of External' Affairs (Shri Dlnesh 
Singh): (a) Yes, Sir, both by the 
National Assembly and the Senate. 

(b) Necessary legislative measures 
to integrate the former French 
Establishments will be introduced im-
mediately after the instruments of 
Ratification have been exchanged by 
the two Governments. This is ex-
pected to take place within a few 
weeks. 

Sllri Tridib Kumar Chaudhury: May 
I know if the question of integrating 
the judicial system obtaining in the 
former I!'rench possession of Pondi-
cherry with our judicial system and 
the right of lodging appeals with the 
Supreme Court will be immediatdy 
considered and given ('!fcct to? 

The Prime Minister and Minister of 
External Mairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru): Earlier this matter was gone 
into and something has been done. 
Anyhow, it will have to be given effect 
to when there is ful! integration. but 
we must remember that according to 
our agreement with France. some of 
the old privileges are restored-not of 
an appeal, that will inevitably be in 
India, but under what law they are 
governed. I am not quite sure, I can-
not answer definitE'\Y what rights 
ther!' may be on that. 

Shri P. K. Deo: In view of the fact 
that Chandranagore has been already 
integrated with West Bengal, may I 
know if Pondicherry is going to be 
integrated with Madras, Mahe with 

Kerala and other French possessions 
with the adjOining States, or is it the 
desire of the Government that they 

• should be kept as separate entities? 

Shri Jawaharlal Nehru: It has been 
clearly stated repeatedly that Pondi-
cherry is going to remain a separate 
entity. That is our intention, that is 
the assurance we have given those 
pcople--unlcss at 'some time they 
themsE'lveR nl'ddc otherwise. 

Shri Nath Pai: May I know whether 
that will be a Union-governed terri-
t.ory. or. as has been the demand of 
th., representatives, it will be accord-
eel the status of a separate State? 

Shri Jawaharlal Nehru: It will any-
how be a Union Territory. whatever 
internal arrangement is agreed to. 
There may be fulI internal autonom)<, 
but it will be a Union Territory. There 
is no limitation to the autonomy that 
will be given to a Union Territory: 

Shri Nath Pai: Currently there is a 
delegation calling on the Prime Min-
ister demanding that it should not be a 
Union Territory. but a State. 

Mr. Speaker: Let that com ... 

Shrhnati Renu Chakravartty: The 
point is whether they are going to 
have a legislature 01' not. 

Shri Jawaharlal Nehru: That is a 
matter under our consideration. We 
ha\'" not ruled it out by any means. 

Shri H. N. Mukerjee: Do I take it 
that Government is not sure about 
telling the Pondicherry population 
thnt the price of their incorporation 
into India would not be deprivation 
of any democratic rights by way of 
elections to the legislature and to 
Parliament on the basis of universal 
luftra,e? 
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IIbri Jawaharlal Nehru: There is no 
question of our putting a price, and 
certainly we do not intend to deprive 
them of any right which they pos-
._sed, but it has to be integrated with 
our system, and we intend giving them 
the largest measure of autonomy that 
:is feasible. 
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Shri l'Irulnath: About 1.500 ex-
servi<'('men ,,''<C' T'c['l'iving pension from 
the French Government. Will the 
Government take up the question of 
its eontinuance when a final arrange· 
ment is npgotiated after thl' de .itl1.~ 
transfer') 

SIIri Jawaharlal Nehru: I cannot 
answer about what has been done. 
'lbat has been takell lip. I believe. te 
-.e extent, and will cel't~j"I~' Lc 
taken up more fully later. 

Death of all Indian Diplomat in Vieuna 

+ ( Shri Hari Vishnu Kamath: 
''- i Shri P. K. Dee: 

L Shri Narendra Singh Mahida: 

Will the Prime Minister be pleased 
10 state: 

(a) whether the inve.tigation into 
the death in December, 1961, ot Shri 
A K. Mitra. then First Secretary in 
the Indian Embassy at Vienna 
(Austria), has been completed; and 

(b) if 110, what are the findings and 
concJu.ions? 

The Depaty MiDister ill the MiJIJII.. 
try of External Mairs (Shrl DlDeIIIa 
SlD,h): (a) Police investigation is 
still continuing. 

(b) The final result is awited. 

Shrl Hart Vishnu Kamath: May I 
know who is conducting the investiga-
tion and what stage it has reached? 
Have the investigating authorities 
enlisted the co-operation of the 
Austrian C.I.D. and the Austrian 
forensic medical experts, who, accord-
ing to an article.in the British news 
weekly magazine, Topic of the 12th 
May, 1962-the article is captioned: 
"India: The Great Golden Murder 
Myslery-have established that it was 
a cas£' of murder, noL suicide? 

Mr. Speaker: The enquiry is r·eing 
ileld. How can they say? 

Shrl Hari Vishnu Kamath: My 
question was who was conducting the 
investigation. . 

The Prime Minister and Minister of 
External Mairs aad MbUster 01 
Atomic Energy (Shri Jawaharla! 
Nehru): The investigation is being held 
by the Austrian police, and no doubt 
thev will take advantage of consult-
ing' any experts they need. 

Shri HanVishnu Kamath: Is there 
any tru th in certain Press reports to 
the effecl that Shri A. K. Mitra, just 
befol'(> his death. had submitted a dos-
sier to the Government in which 
certain high-placed persons in India 
Were inVOlved in the gold smuggling 
racket? 

Shri Jawaharlal Nehru: I am not 
aware of it, Sir. The presumption 
thus far, from the enquiry, is-I do 
not definitely say-that it was a case 
of suicide. But all that can be said 
is-it cannot be absolutely 100 per 
cent proved-that it is suicide-that 
the presumption leads 1:> that. 

Shri P. K. Oeo: May I know if any 
cOlllpensation has been paid to the 
dependants of Shri Mitra? 

Shri Jawaharlal Nehrll: I do not 
know. Normally. something is given 
10 the wive. of per.ons employed by 




